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I}EFORE THE HON'BLE GREEN TRIBUNAL, NEW DELHI

BENCH AT PUNE (WZ)

APPLICATION NO. 47'OF 2O2O

(Uncler Section 14 and I 5 R/w Section I 8( I )

of the National Green Tribr-rnal Act 201 0)

IN THE OF

Mr. Gurudev Gunaji Sawant

V/s

BioDye India Pvt. Ltd.

through Director

Dr.Bosco Henrigues & others l0

-..-- Applicant

------ Respontlents

tten of the ton at

That the applicant is a permanent resident of village Madlihoi,

Taluka Sawantwadi, District Sindhudurg, Maharashtra. Respondent No'1 is

running factory of tnanufacturing colours and dying of fabric since the year

2000 in the land sitr.rated at the village Madkhol, Taluka Sarvantrvadi, District

Sindhudurg, Maharashtra bearing Suruey No. 247 Hissa No' 39 in tire nan.ie

of Natural Dye Resources Ltd. rvithottt necessary pollution control system and

precautionaly lnethods. By the said act tlie company is causilg air, water atici

noise pollution in the village and the act is objectionable one' lhe applica6';

tiled various complaints against the company but no action taken by at1yong'

Ancl the company is doing its activities as usual and the inhabitar-rts and live

stock in tl-re village is sufTering from the air, water and noise pollLrtion causing
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BRIEF FACTS

l.TheapplicantisapertnanentresidentofvillageMadklrol,.faltrlra

Sawantwadi,DistrictSindhuclurg,Maharashtra.TheviliageMadkholis

situatedatthefootofahillandhighlandi.e'mountainousland.Tlrevillage

Madkholisblessedbypureandhygierricairandwaterandinitiallytherewere

no any kind of pollution in the village'

2. Tl-re land bearing Survey No' 247 HissaNo' 39 situated in village

Madkhol.Thesai<jlandisagriculturallandandisownedandpossessedbl'

oneShri.ShrikantGopalParabwhoisalsoaresidentofvillageMadk'hol.Ti:e

Respor-rdentNo.lCompanyisrr:nningafactoryoftabricclyeingaswellas

'ranufacturing 
colours in the said lancl since the year 2000' 'fhe said

agriculturallandcomprisesinWadiGar,tharrboundrywhichissituatedin

croweclar:ea.Tiresaiclagriculturallanclissurrottndinglvitl-rresidentialhouses.

onestreatnisalsopassingrrearbywhiclrispassedthrouglramaitrriverinthe

village.

3. The RespondentNo' I Company is running a dye processing unit

irrthesaidagriculturallandsirrcetlreyear2000tilldate'TheRespondentNo.l

Corrrpanyhasnottakerranyperrnissiontostafisuclraunit.Also,ithasnot

takenanyNoobjectionCerlificateofPolluitionControlBoard.rn;rella

f-abricdyeingplocessintlret.actoryandforthatpurposevariousmaclrineries

atrdfurnacesareignitedandtlresewageeffluentsarereleasedorpassedirrthe

Stlclullnearbywithotltmakingan),pl0cess.Thesalnemaloclourouspollrrtecl

wateristlowingthrotrghamainriverandinconsequencesthereis.foui

srr-relling atmosphere in the vicinity' The Respondent No' i is l'lnntng a

factoryofcottonrnakingandfabricdyeingsincetheyear2000intheland

situateclinvillageMadkhol,Taluka-Sawatrtwacli,District-Sindhudr"rrg

bearirrgSurveyNo.24THissaNo.3gwithouttakingNoobjectionCerlificatc

andarryotherpermissionofMaharashtraPollr-rtionControlBoard.TIr:

CompanyhasbeenraisedashedoftbrrrsheetsandnameclitasNaturalDy'e

Resortrces Ltd, ln that shade various machineries and lur[races at'e ignited' ln

consequence the atniosphere becomes smol(y ancl it catlses air pollution in thc

area.Duetowhichtlreirrhabitantsinther,icinityaresttlfet.itlgfl.ottrair, --^:^- ^ {-anrnr-rr rvithottt taking Nc
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objection certificate of Maharashtra Pollution Control Board' The

Respondent No. t has set up Various machineries in the sl-red' The saici

machineries canse rerrible voice which cause noise pollution. In consequence

the inhabitants in the vicinity are suffering from noise pollution' 'flic

Respondent No. 1 rvithout tahing No Objection certit-rcate of Maharashtra

pollution control Board is rnaking production of cotton by using $'ater' At the

tiure of production apd dyeing the cottot-t, the water used ir-r process becomes

contaminated and malodorous. The said water is delivereci in streatn passilg

trearbY.Tlresaidstreallpassestlrror-rghther.iverinthevillage,itrcotrseqtlellctl

rhe u,ater in the river becornes polluted. Hence unbearable bacl snrellirl;

spreacls in the vicirrity. Due to rvhich the inhabitants ln the vicinity as rvell as

the anitlals are sr-rft-ering"

4.Thel{espondentNo.lhasnottakenNoobjectiolrCertilrcate
1}orn Grampanchavat village Madkhol, to run the factory in the land situated

invillageMadkhol,bearingSurveyNo'24THissaNo.3g.Moreover,theshet'l

of the lactory is itself illegal one. Therefore, the people in the village havo

strong objection to the project whichis causing water, air artd r-roise pollution'

.fhe factory is rurming since eighteen years withor-rt haviilg No Objection

Certit-rcate of Maharashtra Pollgtion Control Board ancl causing water' air ancl

noise pollution. In consequences the ir-rhabitants iurcl iive shock in the vicinitl'

are sufiering tiom ill-health'

5'TheRespondentNo.lisrunningthef.actoryintlrelandsituateii

in village Madkhoi, Taluka- Sawantwadi, District Sindhudurg bearing Survel'

No. 247 Hissa No. 3g which is agricr,rltural lancl. Br-rt the company has not

cl"ranged it i,to a non-agricultural land. On the co,'rpldint, the land owner of

the above rnentioned land is penalised by the Government by a penalty of Rs'

2,1?,2I0/- (Itupees Tr,vo Lakh Twelve Tlrousand Two Llr'rndred and Ten only).

'l'hc l{esporrclept No. l0land owller Shri' Sfirikant Copal Parah tirilecl to pa'v

the penalty to the covernrnetrt. So tl-re Govemment has encutlberecl the sai'-i

penalty \nTll2extract of the abovementioned land zrs arfears o1'land fevelllle'

6.Ther,illageMadklrol,Talurka-sarvntu,adi,District-Sirrdhudr-rrg

is comprised in Green Zone and Eco Sensitive zone and it was obligatory to

tl-re authority to take actiol'I against the company. Even thoughthe othcers of

-rr^.^,'r^-+-^l fl^orll and Srrh Rerrionai
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Office, Maharashtra Pollution Control Board by .ioining the hands and b1'

conspiripg together rviti-r the Respor.rdent No. 1 deliberately macle a repott ol'

cornpliance by the Respondent No. t having knorvledge tl-rat the inhabitants

and livestock of the village Madkhol, TalLrka- Sau'antwacli, District-

Silclhr-rclurg are Suflering fi'on-r ill-health due to water, air ar-rd ,noise pollutiorr

and withor.rt closing dorvn the factory permanently fbrced on the people in the

village such a polluted project. The applicant hirr-rself is a orvner of House

No.894 rvhich is approximately 100 f-eet away fi'orn the area of the factor"

initially the applicant was iiving there with l-ris family. But due to the

r.rnbearable and bad smelling he left the house and now he is living in his

ancestral house rvhicl-r is approxir-nately 300 metef away from the'factory'

1. The Applicant filed complair-rts on Various occzrsions, but

rur1suceecleci to get ar-ry solution and the activities are stillpersisting. None oi'

the above concerned authorities have taken any intelest to t-rnd oi-tt it

permanent solution. The applicant has subrnitted list of variolts doclttnetrts

(Arrnexure 'A' to AnnexLlre',l(') on which l-re is placing reliar-rcc.

The act of Respondent No.l company has created an

apprehension of gross violation of envirorulental laws. 'fhe village Madkhol,

I tluka Sarvaltu,acli, Disrrict Sindhuclurg cornes uttder Eco Sensitive Zone and

the activities by ti-re Responclent No.i colnpanv are certainly cletrin'rental to

rhe, environment of the village. The atrnosphere of the village is at stake.

I,lence it becomes necessar1, to tahe action against these activities. Otl-rerwisc

it rvill cause a great irreparable loss to the inhabitants of tl-re village'

Thelefbre, it is most respectflllly prayed to- the Horr'ble Tribunal

that notice may kindly be issued against tire Respondent Nos. 1 to 10

Place

Date

Pune

041051202r (Gu.rtrev kt i Srrrvant)

Applicant
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